
CENTRAL ADNINISTRATIUE TRIBUNAL, 3ABALPUR BENCH

CIRCUIT COURT SITTING HELD AT GUALIOR

Original Application No, 1 7 I 2004
Original Application No. 173 of 2004
Original Application No. 174 of. 2004

Gwalior, this the 24th day of February, 2005

Hon*ble Shri M.P. Singh, Vice Chairman 
Hon*ble Shri Pladan Plohan, 3udicial (*lember

1. Original Application No« 171 of 2004

Gajendra.Singh Tornar,. S/p, late 
Shri Bhagi Ram, aged 55 years.
Occupation - Service posted as 
GDSRC, Resident of B.O. Kascnada 
Attachment Ruar, District Worena (MP)* .

and 6 others. ••• Applicants

(By Advocate - Shri D,P* Singh)

U e r s u s

1. Union of India, through its 
Secretary, Department of Post 
and Telegraph, Neu Delhi,

2. The Chief Post Master General,
Postal Service, (Pl.P* Circle 
Office of the General Post 
Raster B-12),

3. The Director, Postal Services,
Indore (WP)«

4. The Superintendent of Post Office,
Charobal Division, Plorena (MP)*

5. The Sub-Divisional Inspector,
Post Office, Worena (PIP). Respondents

(By Advocate - Shri P.N. Kelkar)

2. Original Application No. 173 of 2004 -

Sundar Singh tomar, S/o. late Shri 
Harikishan Singh Tomar, aged 54 years.
Occupation - Service, posted as GDSP5C/
DA, Resident of village and post Khand 
Ka Pura, Tehsil Ambha (RP),

'I

and 2 others, ••• Applicants

(By Advocate - Shri D.P, Singh) ^

V e r s u s

Union of India, through its Secretary,,
D e p a r t m e n t  of Post and Telegraph,

Neu Delhi,
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and 4 ptheirs. ••• Respondents

(By Advocate - Shri P.N, Kelkar)

3. Orioinal Application Ho. 174 of 2004 -

Brij Bhyshan Sharma, s/o. Shri Shartna, 
aged 48 years. Resident of Kurthar 
Alampur, , , . ,

and 67 others. ••• Applicants

(By Advocate - Shri D,P. Singh)

V e r s u s

Union of India, through its Secretary,
Department of Post and Telegraph,
New Delhi,

and 4 others. ... Respondents

(By Advocate - Shri P.N. Kelkar)

O R D E R  (Coromon)

By Hadan Wohan. Judicial Wember -

Since the issue inyplyed in all the eases is common 

and the facts and the grounds raised are identical, for 

the sake of convenience these Original Applications are 

being disposed of by this common order.

2. By filing these Original Applications the applicants

have claimed the following main reliefs :

” (l) the order Annexure A-1 may kindly be quashed 
with a further direction to grant the scale as per 
recommendation of the Taluar Committee, as applicants 
are getting the scale u.e.f. 1.1.1996 or revised.

the respondents be directed to make the 
payment which is already been deducted by applying, 
the order Annexure A-1 with interest to the 
applicants."

3. The brief facts of the cases are that the applicants

03 issued by the 

Office, Chambal

are aggrieved by the order dated 20.5,20( 

respondent No. 4, Superintendent of Post 

Division. By this order the pay scale of the applicants 

has been determined as 1 2 2 0 -2 0 -1 6 0 0 /*» instead of 1375—25- 

212^uhich is not permissible as per the recommendation
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Taluar Coijiraittee and also against the pay revision 

rules. The applicants are further aggrieved by reduction 

of their pay scale i.e. 1740-30-2640/- which they were 

getting u.8*f, 1,1,1996 into 1545-25-2020/-, and the 

action of initiation of recovery of salary paid to them. 

Hence, these Original Applications are filed,
I

4, Heard the learned counsel for the parties and 

carefully perused the pleadings and records,

5, It is argue(| on behalf of the applicant that a
I

similar matter u4s considered by this Bench of the Tribunal
' I

in OA No, 622/20Cj2 and other connected matters vide order
i

dated 6th Februai^y, 2004, The fgcts of the present OAs are

fully covered by 

above.

this order of the Tribunal referred to

learned jcpunsel for the re^ondants argued that

in th©ir reply thjey have mentioned that these OAs are
i

similar tq the 0A| No,^ 622/2002 and other connected
i

matters decided op 6,2,2004, They further submitted that 

in order to implejnent the directions given by this Tribunal

in the aforesaid pAs, the Chief Post Plaster General, n,P,!
Circle, Bhopal,yibe his letter dated 29th March, 2004 has

 ̂ ^ I

initially directejd all the Senior Superintendent of Post

Offices in Indore Region to take various steps as mentioned

in the said letter,

7, After hearinp the learned counsel for both the parties 

and on careful perusal of the judgment, pleadings and 

records, ue find that the similar issue has already been 

dealt with by thi^ Tribunal in the above referred case. The

facts of the presjsnt cases are squarely covered by all fours
i '

of the judgment of the Tribunal dated 6th February, 2004
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I

referred to abov®* The relevant portion pf the order

passed by the Tribunal is extracted belqu :

"9, For thereasons recorded above, ue allow these 
OAs and dirpct the respondents not to make any 
recovery ofi the alleged access payment made to the 
applicants,|In case any recovery has already,been 
made by thejrespondents, the same will be refunded 
to the applfcants within 2 months from the date of 
receipt of a copy of this order. As regard recalcu­
lating of tf>eir allowances, the respondents have 
issued the;order dated 28,5,20P3 (AnnexureA»2) and 
similar ord^rg passed by the other.divisions, the 
respondents: will issue notice to the applicants and 
give an opportunity of hearing to them before taking 
final deeisipn on the matter*"

The qlecisipn so takpn by the Tribunal quoted above shall

mutatis rautandisj applicable to the present cases also,

■ ■ i ■ ■
I

8* In view,of the aforesaid the Original Applications

are avowed and ^he respondents, are directed not to make
; 1

any recovery of |the alleged excess payment made to the
I

epplicants. In c^se any recovery has already been made by 

the respondents,! the same will be refunded to the appli­

cants within 2 rojonths from the date of receipt of a copy 

of this order, Ajs regards recalculating of the allowances,
I

the respondents |are directed that they will issue notices 

to the applicants and give opportunity of hearing, before
I

taking final dec|ision on the matter. No costs,
I

I . 1
I

9, The Registriy is directed to supply the copy of the 

memo of parties |to the.concerned parties, while issuing the

certified copies of this order.

(Wadan Mohan) (1*1.P* Singh)
3udiciaL Plember I  Vice Chairman

"SA“


